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FDA Bhawan, New Delhi
Dated: 04th March, 2024

Office Order

Subject: Appointment of Designated Officer for Indian Railways under
Section 36 of Food Safety & Standard Act, 2006 -regd.

In exercise of the powers conferred to the undersigned under Sub-section (5) of
Section 10 and Section 36 of Food Safety and Standard Act, 2006 read with Regulation
1.2.1 (1) of Food Safety and Standards (Licensing and Registration of food Businesses)
Regulations, 2011, the following officer is hereby appointed as Designated Officer for the
area of jurisdiction mentioned against his name under Indian Railways with immediate
effect until further order:

Name of the Officer Area of Jurisdiction
Dr. K. Anil Kumar, DMO South Central Railway/Secunderabad

2. The Designated Officer, so appointed shall perform the function of the Central
Licensing Authority in accordance with the provisions of Food Safety and Standards

(Licensing and Registration of Food Businesses) Regulations, 2011.

(G. Kamala Vardhana Rao)
Chief Executive Officer

Copy to:

1. Executive Director/Health (G) & Ex-Officio Additional Food Safety
Commissioner, Railway Board, Ministry of Railways, Rail Bhawan, New Delhi.
2. PPS to Chairperson, FSSAI

3. Commissioners of Food Safety of All States/UTs

4. All Divisional Heads/Central Licensing Authority/ Central AOs of FSSA]

5. Training Division of FSSAI for needful action.

6. CITO- with a request to upload the order on FSSAI Portal.



